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(b) The recommendations, broadly
speaking, envisage a scheme of aggre-
gation of cargoes, establishment of a
centralised cargo booking agency for
through-bookings and creation of a
Freight Equalisation Fund to :ompen-
sate the shippers against higher freight
rates charged by the Conference
Lines.

(¢) and (d). The proposal for cen-
traliseq cargo booking agency involves
complex issues and needs thorough
eximanation taking into account vary-
ing view-points. Also the shipping
industry was facing ssvere crisig for
the past few years. It was not, there-
fore, possible to take a decision in the
matter earlier. It would take some
more time to take 3z final decisinon.

Bonug Formula

1319. SHRI P, M. SAYEED:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Wil] the Minister of LABOUR be
pleased to state:

(a) whether it iz a fact that the
Chief of the Employers Federation
ci India hag suggested that the bonus
formula adopted by Government for
its departmentg shoulg be made ap-
plicable tg industrial undertakingg in
the country in view of its soundness:
and

(r) if so, the reaction of Govern-
ment in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY O LABCUR (SHRI
T. ANJIAI) - (a) and (b). Th2 Pvesi-
dent of the Emnloyers’ Federaticn of
India jn a Memorandum submitted te
Government, on behalf of the Fede-
raotion has stated that the concep* cf
Bonug linked with Productivity de-
serve; to be promoted and that the
principle of productivity-linked bonus
accepted in respect of railway workers
should be extended not only tg those
covered by the Bonus Act, but alsn
to other categorieg of employees who
are demanding payment of bonus.
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This suggestion along with ethex
suggestions for amendment of Fay-—
meng of Bonug Act is receiving tae
attention of the Gavernment.

Legislation for Unorganised Laboam:
1320. SHRI P. M. SAYEED:
SHRI K. MALLANNA:
SHRI ARJUN SETHI.
SHRI GHULAM RASQOL
KOCHACK:

Wi.] the Minister of LABOUR bhe-
pleased to state;

(a) whether Government propose
ty introduce legisiation to regulate
the working conditiong of unorganis—
ej labour;

(b) whether the proposed law wilk
help in improving the lot of agricu}-
tural labour, of whom women cons-
titute much higher percentage;

(¢) if so, the main features thereof;
and

(d) when it is likely te be intro-
duced?

THE MINISTER OF STATE IW
THE MINISTRY OF LABOUR (SHH1
T. ANJIAHY): (a) tc (d). The Centr:..l
Standing Committee on Rurat Uno—-
ganis>d TLabour had conslituted &
Sub-Committee to go into the detaris
of a Central Legislation for agricultw-
ral workers. The Sub-Committee hae
submitted jts report with a draft
Agricultura; Workers Bill. The (Jen-
tra] Standing Committee will cons:ier
the Draft Bil] and advise Governn-emt
suitably. According to the 1971 Cen
sug out of a total of 47.5 mil.ion agri-
cultural jabourers, men constitutey
31.7 million and wcmen the ramaining
15.8 million.

Rivetters of Integral Coach Factory

1321. SHRI E. K. IMBICHIBAVA
Will the Minister of RAILWAYS be
pleased to state whether the sorms-
skilled rivetters working at the Inte-
gral Coach Factory, Madrag whos=
nature of work require very high skilf
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proposed to be promoted as skilled
wcrkers in consideration with their
nature of work?

THE DEPUTY MINISTER IN [HE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): The matter is under
consideration of the Railway Workers’
Classification Tribunal] who are exa-
mining the classification of Artisan
staff on the Indian Railways. Final
decision will be taken after receipy of
the report.

dad = ghower To7 Peww, a=T @1
aic @y ateer  Paty st WA
TR AT AT 1 ot

1322. & Pagw P6g: @ ww
@3 dag  givegr Tow Paew, gy
&1 3T Fopray whasy P7 Py s ssd=wTq
Ty ST q9AT &1 afy & I 0
feai® 22 #1=, 1979 & IFeTCtEa
YA €T 4364 © I B gEY #
Ig A W1 FYT LA T

(%) *aT AT ST FHT JTIAAT
it whasy fafw &1 3w 7.83 =
GOEl AT g. 57 @™ YAt &1 afa &7
™ dig dod = ghwear  <ow P,
FET ¥ FEw &L Pt W g

(=) afg 78T, o TTF F4T BT T,

() 3@ 9y 7 FHT H faE
F4T AR B AT g !

WY WA W Ty wEr (0 eR.
€tm): (%) TR

(®) stz (m) . sd=y wPfasy  Pafy
T yaiw Iuay sfafaaw 1952 Wit
FH=T Ty AT FJbufagy, 1948
& el o P TSwd FEeT STy
I ot T T grteETOn A oTw
#hag o2° g =T wiasr e e
Sewiv Ieawy Ffufaas, 1952 &1 47Q
14-F% © I g Pau o sbarse
TIoe ¥ 9 que E§fgar &1 uT
406/409 = T T H1 TF Paawr-
g o wfaw a3t g

HEETQ TS ur Ffufwaw, 1948
& T ff sihwaiee wwe T gy

qeidtes,  giwidten st st

serarel w1 eqaET

1323. it tagm Ty =7 @@
w= P et iR aTeT o Pagor
THT-SETA 9T TEH H1 FIT FO o

(®) @ &7 anf & T ToT T-
Ft 7 P qendfors, giwdfus afc
I ATEH ALATAT H1 TIGT H1 YT
Tq & F@ara 6 Paaa deb 1 swaer
AL, AT

@) =1 3@ = &% fau ST G-
a1 & T g A< &g gr, af Pemadr?
|y {ATEY W WY WAy (=R e
T W) (F) TFG7 OFT &1 9T @1
g X F9T-9e X & &1 I

(@) Tvr FTH @7 TPy
gredTeren #X L ATew FEATAT FT
wiaq & fau @sig ggEar P o=
F1 &Tg AT 98T &

P.F Office at Agartala

1324. SHRI AJOY BISWAS:
SHRI BAJU BAN RIYAN:

Will the Minister of LABOUR be
pleased tc state:

(a) whether there is any proposal
to set up a separate Regional Provi-
dent Fund Comrmission Office at Agar-
tala; and

(b) if so. when it will come up?

THE, MINISTER OF STATE IN
TilE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) and (b) No, Sir
There is, however, a proposal {0 open
a sub-regionga] office at Agartala which
awaits aspprovai by the Central Board
of Trustecg of the Employees Provi-
dent Fund Organisation.

Stranded Indiang in Cairo

1325 SHRT K. MALLANNA: Will
the Minister of EXTERNAIL AFFAIRS
be pleused to state:

(a) whether Government’s attention
has been drawn to news-item appear-
ing in Indian Express dated the 4th
May, 1980 that 24 Indians including 4
Keralites, who set out seeking a for-
tune in the Gulf region were stranded
in Caire without even means to buy
food;





